HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok %

[ NOTIFICA TION}

No: 1687 AN e\y /IRGILP Dated_ 2 _ oG- Doy Yy

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Kartik Baru
S/O Rajinder Kumar,
R/O Nav Durga Temple Bagh-E-Bahu, Mohalla Bahu Fort, Jammu.

Vide Notification No. 468 of 2021/RG/LP Dated 05.06.2021 has

been declared as Absolute/Final after condonation of delay.

’

By Order \/‘/{1
1S

= o)
Rgi)}s?*ar é&dﬁ:iﬁistration)

No:2L\Y AR -S> /RGP Dated: 2—o0b-> Y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

748 Mr. Kartik Baru , Advocate

for information and necessary action

Regi ministration)

et 8



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok ok %

[ NOTIFICA TION]

No:{oSkchnanh /RGP Dated> - o & - oY

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shabir Ahmad
S/O Majeed Ahmad
R/O Jinder Khurd, Tehsil Bishnah, District Jammu.

Vide Notification No.164 Dated.18.06.2019 has been declared
as Absolute/Final after condonation of delay.

e
k/"m"‘r
Re%ft}r (ALnistration)

No:2ASex— \s. /RGP Dated:® X —8-N VY
Copy forwarded to the: -

By Order

1 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 fo Mr. Shabir Ahmad, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok ok

{NOTIFICA TION]

No: oS ek N S\ /RGILP Dated ™ — o -2y

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Anjali Mahajan

D/O Janak Raj Mahajan
R/O Ward No.2, near Punjab National Bank, Tehsil & District Kathua.

Vide Notification No. 431 of 2021/RG/LP Dated .05.06.2021 has

been declared as Absolute/Final after condonation of delay.

/\4
ke

dministration)

By Order

R%is/trar

No: ASU—(k-  /RG/LP Dated: R -~ &-2 o2 hy
Copy forwarded to the: -

1 Principal District and Sessions Judge, Kathua .

Z Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Anjali Mahajan , Advocate

...... for information and necessary action. )

‘J)
Vs -
A m
Reﬁfit;lr & inistration)
LA,




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% sk ok k%

[ NOTIFICATION ]

No: 16606 313) SN /RG/ILP Dated 2 - N->Y> 4

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Mr. Rakesh Manhas

S/O Prem Singh ‘
R/O Marog, Tehsil & District Ramban.

Vide Notification No. 108 Dated. 07.04.2017 has been declared

as Absolute/Final after condonation of delay.

By Order

oA
- - \\_/Wf
R%ist/r@r( dministration)
iy

No:2\SJ7-24 /RGP Dated: > — & 20Ny

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
e
0\/" -
b Y

74 Mr. Rakesh Manhas, Advocate
=y 0\~

...... for information and necessary action.
Rﬁlis/tral@ Administration)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok %k

[NOTIFICA Tloﬂ

No:{obled s ony /RGP Dated ™ — ol - 2> Y

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Neha Mahajan
D/O Yash Paul Gupta
R/O Near SBI, Tehsil Billawar, District Kathua.
Vide Notification No. 109 of 2022/RG/LP Dated 24.02.2022 has

been declared as Absolute/Final after condonation of delay.

By Order )\/ o~
N .
-y m

Registrar (Administration)

&
No: 2AS>C. N /RGP Dated:3 ~{—D oD U
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Neha Mahajan, Advocate
...... for information and necessary action.

Reg'ﬁ;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok koK ok

[ NOTIFICA Tloﬂ

No: lokb) chy v Y /RGILP Dated 02 - o - >a) 4

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Rajinder Kumar
S/O Bansi Lal
R/O Gatti, Sarthali, Tehsil Bani, Distt. Kathua.
Vide Notification No. 1653 Dated.12.03.2020 has been declared

as Absolute/Final after condonation of delay.

By Ord z
y oraer k-/;/‘%w(f
-0

-~

ﬁfis/trar éidrtljstration)

No: D822 U /RGP Dated: 2 — b~ DS

T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

%7 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Rajinder Kumar, Advocate
for information and necessary action

ﬁ’eqi:;*a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

[ NOTIFICA TION]

No:{obX dvedY /RGP Dated s —oh- D\

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Surferaz Ul Abrar
S/O Habibullah
R/O Seripura, P/O Thatharka, Village Baggan, Tehsil Gool, District Ramban.

Vide Notification No. 521 of 2021/RG/LP Dated 08.06.2021 has

been declared as Absolute/Final after condonation of delay.

By Order L

y
n-okoY

(-'1 . . . - -
Reilthr ddln}nlstratlon)

No: 2USY/— 4 /RGP Dated: 2 —6-2 >,

-

Copy forwarded to the: -

i Principal District and Sessions Judge, Ramban.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

8. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Mr. Surferaz Ul Abrar, Advocate

...... for information and necessary action




. HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok %

[ NOTIFICA Tloﬂ

No: |bé£| A>NY /IRG/ILP Dated —of . DY
)

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Akash Vaid
S/O Ashok Kumar Vaid
R/0O H.No.398, Bakshi Nagar, Jammu.

Vide Notification No. 1100 Dated 10.01.2020 has been

declared as Absolute/Final after condonation of delay.

By Order -

et

3 .

Réfjstra@ ministrat(l)(}n) b
1

No: 1S ‘éj?-—S 2 /RG/LP Dated: 2, —€ ~ >’°7/L7
Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7 48 Mr. Akash Vaid, Advocate
for information and necessary action.

Reg Km/‘% -
Reﬁf:;ra@ cl:;inistration)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ¥k

[ NOTIFICA TION]

No: 16bS S MY /RGILP Dated 2, — 6 - D (|

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Ms. Bharti Slathia

D/O Sahdev Singh Slathia
R/O Mandi Udh, Gurha Slathia, Tehsil Vijaypur, District Samba.

Vide Notification No. 563/2022/RG/LP Dated. 27.05.2022 has
been declared as Absolute/Final after condonation of delay.

By Order -
Ny

;A \k/a\/m\r
Re%?a@ghﬁ::inistraﬁon)

No:2USCY_fo /RGP Dated: R — §-2n 0,
Copy forwarded to the: -

1 Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

D CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7 i Ms. Bharti Slathia, Advocate

...... for information and necessary action. L
M-
-067-

Pl o
Reqi/strar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok % ok ok

Evo TIFICA Tloﬂ

No: {oblb iy vty IRGILP Datedtsx . o -2y

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Shweta Sharma

D/O Sunil Sharma
R/O 10-B/B Extension, W.No.20, Gandhi Nagar, Tehsil Bahu, District Jammu.

Vide Notification No. 707/2022/RG/LP Dated. 30.05.2022 has
been declared as Absolute/Final after condonation of delay.

/
[-ob 0>y
l&;g;stra@é\détmstratlon)

No: T6[- b6 /RGP Dated: R~ 6= 0>,
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shweta Sharma, Advocate

...... for information and necessary action. ;
Vad

S b1

Re#ztr/ar (A&lestratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

Hvo TIFICA TIONJ

No: o el s onty /RGP Dated® 0 k% oV

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mahapara Parveen
D/O Manzoor Ahmed Wani
R/O Alanbass, Tehsil Banihal, District Ramban.

Vide Notification No. 64 of 2022/RG/LP Dated. 24.02.2022 has

been declared as Absolute/Final after condonation of delay.

By Order

o
ministration)

R%is/tra

No: DS 67-—71 /RG/LP Dated: % =6 le)/ﬁr
Copy forwarded to the: -

2
3.

Principal District and Sessions Judge, Ramban.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Ramban.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Mahapara Parveen , Advocate
/
ol o4
. ksd Yy
@iis;*ar dministration)

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

[ NOTIFICA TION]

No:dobh& chv enly /IRGILP Dated R _ o6 -2\ Y

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Saltanat Goni
D/O Mohmad Aslam Goni
R/O Saltanat House, Near Mecca Hills, Bathindi, District Jammu.

Vide Notification No. 770 of 2021/RG/LP Dated 12.08.2021 has
been declared as Absolute/Final after condonation of delay.

By Order 4
\_}"’
e
. m
Rg{st/m Aﬁl/inistration)

No: 1872 &« _ /RG/LP Dated: X _ (. 22N
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
A Ms. Saltanat Goni, Advocate

...... for information and necessary action.

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok ok %

LNO TIFICA TION]

No: Job BJ(D\,——Q)A! /IRG/LP Datedo -0 (- 200 U

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mehdi Mutayyeb Suharwardy
S/O Khalid Najib Suharwardy
R/O Doda City, Tehsil & District Doda.

Vide Notification No. 980 of 2022/RG/LP Dated 27.07.2022 has
been declared as Absolute/Final after condonation of delay.

By Order

0{). '),01\1

ol

2
Rﬁ;st/rar @d[“i:istration)

No: MSRI-—&h /RGP Dated: 2 — & —Doly :

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bhaderwah.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Doda.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

741 Mr. Mehdi Mutayyeb Suharwardy, Advocate

...... for information and necessary action ;

I?eé%tr/ar (f\@dm'nistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk % %

[ NOTIFICA TION]

No: [ole kS HY /RGILP Dated 2 - ( — ey,
)

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ibrar Ahmed
S/O Shabir Ahmed
R/O Nagrota,Tehsil & District Rajouri.

Vide Notification No. 1314 of 2021/RG Dated 16.11.2021 has
been declared as Absolute/Final after condonation of delay.

By Order '
S .
o
e \/‘ m
R@a@@istration)

No: ASE7—4> /RG/LP Dated: 02 —0§- 21

Copy forwarded to the: -

i Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

< Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Ibrar Ahmed, Advocate

...... for information and necessary action :
W
. sk
Registra@AdE‘i:listraﬁon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok %

LNO TIFICATION }

No: {071 el ~y oG /RGILP Dated 2 - ¢ 2.\¢,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Swati Jamwal
D/O Joginder Singh Jamwal
R/O Village Chack Kirpalpur, Tehsil Jourian, District Jammu.

Vide Notification No. 1601 of 2021/RG/LP Dated. 18.12.2021 has
been declared as Absolute/Final after condonation of delay.

Rﬁﬁ’is/tr@( ministration)

No:2|S9Y £ 0) /RGILP Dated: 2 — 6— > o1,
Copy forwarded to the: -

By Order

1 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3, Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

B CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Swati Jamwal, Advocate

for information and necessary action.

i
= T

inistration)

— -
Regcﬁtr/ar A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok %

LNO TIFICATION ]

No: [9]);2‘;\_5&[ IRG/LP Dated2 . (. 200 Y

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rohaina Jahan -
D/O Gh. Hader
R/O W.No.4, Bye Pass Road Batote, Tehsil Batote, District Ramban.

Vide Notification No. 634 of 2021/RG Dated. 05.07.2021 has

been declared as Absolute/Final after condonation of delay.

By Order k/, S
> W -
Re@F)&/an@fd[tLinistration)

No: M bR o /RG/LP Dated: 2 — & — 24
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ramban.

9. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Ms. Rohaina Jahan, Advocate

...... for information and necessary action. 5

o

ﬁg%t:nistraﬁon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

[ NOTIFICA TION]

No:{s12 chy vy /RGILP Dated 3 _ (. 3y o\

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Ms. Shaida Magqgsood

D/O Sabar Hussain
R/O Naili, Tehsil Manjakote, District Rajouri.

Vide Notification No. 1043 of 2022/RG/LP Dated. 28.07.2022 has

been declared as Absolute/Final after condonation of delay.

By Order o
W
Reglstra@ ﬂ‘ymlstratlon)

No: A é(/- /b /RGP Dated: 2—6- DDl
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

S CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Shaida Maqsood, Advocate

...... for information and necessary action. .
k/‘V
‘ ob 2

01"

5
RegCF&t;lr (@fdr\il:lnistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok %

LNO TIFICA TION]

o: [oTu A >doMy, /RG/ILP Dated R _06- >0\, .

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Rozy Banoo
D/O Gh. Rasool Bhatt
R/O Village Ghari, Tehsil Rajgarh, District Ramban.

Vide Notification No. 1016 of 2022/RG/LP Dated 28.07.2022 has
been declared as Absolute/Final after condonation of delay.

By Order J,
\/4‘1
Reil;t/ral@ &/mstratmn)

No: 2 617- Dl /RGP Dated: 2 —6 - 2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

9. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploadlng on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7 Ms. Rozy Banoo, Advocate
for information and necessary action. -
W"H
; ~0b”” )’\'/
Reﬁirar (Administration)

@/.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok ok ok

[NOTIFICA TION]

No: p7C Asaly  /RGILP Dated 2 _ o - Sl

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Rosy Basu

D/O Mohinder Pal
R/O Saharan, P.O Ghou Manhasan, Tehsil Marh, District Jammu.

Vide Notification No. 1015 of 2022/RG/LP Dated 28.07.2022 has

been declared as Absolute/Final after condonation of delay.

By Order ,
ol
- \\m
Reg'ﬁtryar @dWstration)

No: (438" /RG/LP Dated: 2§~ Doy,
Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
D. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7 Ms. Rosy Basu, Advocate
...... for information and necessary action.

| >
2 \_/‘ %
Reﬁi‘s;‘ar @(Adl&i?tration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

LNO TIFICA Tloﬂ

No: {076 ey oh sy /RGILP Dated & . 46— D)l

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Brinder Singh
S/0O Baldev Singh
R/O H.No 150, W.No 4, Dharmari, Tehsil Thuroo, District Reasi.

Vide Notification No. 927 of 2022/RG/LP Dated. 27.07.2022 has
been declared as Absolute/Final after condonation of delay.

By Order ok
V Wmfo B")")“]

) . g L ¥
Reg(i:iia ministration)

No: B2 | RGLP Dated: 2o b-21,

Copy forwarded to the: -

1 Principal District and Sessions Judge, Reasi.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Reasi.

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Brinder Singh, Advocate

...... for information and necessary action.

A
i 1T
Reﬁ'-s‘t/mwmistration)
[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %k k%

LNO TIFICA Tloﬂ

No: fe7) eh v ot, /RGILP Dated 2 _ o4 - 203l

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Barkat Ali
S/O Manir Hussain
R/O Hubbi, Tehsil Kotranka, District Ra jouri.

Vide Notification No. 925 of 2022/RG/LP Dated. 27.07.2022 has
been declared as Absolute/Final after condonation of delay.

By Order

LAY

rii:istration)

l'l’jg?:?

No: NbUY —S» /RGP Dated: 2. 4> oAy

[/-
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
o Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Rajouri.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
74 Mr. Barkat Ali, Advocate

...... for information and necessary action. VW
m,—uB' 2y
%A(mn/lmstraﬂon)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

{NO TIFICA TION]

No: [678 eAs ol  IRGILP Dated X - o(. 2<) A,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vikas Kumar
S/O Deleep Kumar
R/O Neota, Tehsil Bhalla, Distrcit Doda.

Vide Notification No. 727/2022/RG/LP Dated. 30.05.2022 has
been declared as Absolute/Final after condonation of delay.

By Order W
: B;w’—‘y

m.—

ey
Re%d inistration)
Y

No:D/65/— [ 7 /RGAP Dated: 2—&-Seply

Copy forwarded to the: -

1B Principal District and Sessions Judge,; Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

£ Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Doda.
& CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Vikas Kumar, Advocate
...... for information and necessary action.

\ e

 Regi tran&l inistration)
R IM
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ¥k

LNO TIFICA Tloﬂ

No: 1574 glelol&, IRG/LP Dated 2 - - DoNU

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Neesha Bharti
D/O Babu Ram
R/O Karwanda, Tehsil Bhalwal, District Jammu.

Vide Notification No. 1519 of 2021/RG Dated. 17.12.2021 has
been declared as Absolute/Final after condonation of delay.

By Order ;
m .
Re#;?‘ar @zﬁdn@:istmtion)

No: 2{6SR - 6) /RGLP Dated:3-6- Dot
Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
D CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Neesha Bharti, Advocate
}

...... for information and necessary action. S

o\

lizg‘ig;jr (@niﬁi’s‘iaﬁon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok ok ok

LNO TIFICA Tloﬂ

No: {nocks 34, /RGILP Dateds2. o - >yl

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Navdeep Kour

D/O Surinder Singh

R/O Kanli Bagh, Sangri, Baramulla.

A/P Model Town, Sec-7, Gangyal, Jammu.

Vide Notification No. 862 Dated .19.10.2019 has been declared
as Absolute/Final after condonation of delay.

‘ v
By Order m

=
Registrar (Administration)

No: AL —61 /RGP Dated: 2 —&- D)),

=

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4 President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Navdeep Kour, Advocate

...... for information and necessary action. WJJ:
% \ 0

) g
€

R g.d';atr/ar (Adrmi;istration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d ok ok ok ok

&vo TIFICA TlOlq

No: {68 AV vy /RG/LP Dated o> - 4 - Do) Ay

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aanish Dubey
S/O Ashwani Dubey
R/O Patel Nagar, Talab Tillo Road, H.No.25, Lane No.2, Jammu.

Vide Notification No. 445 of 2021/RG/LP Dated. 05.06.2021
has been declared as Absolute/Final after condonation of delay.

By Order or
Reﬁya@Afsﬁnistratian)

No: Abb[— &7 /RGP Dated: - & - 2o

Copy forwarded to the: -

1. Principal District and Sessions Judge,Jammu.
2. Secretary, Bar Council of India, New Delhi.
X3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7 Mr. Aanish Dubey, Advocate
...... for information and necessary action.

o

e A

Registra@A

ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

LNO TIFICATION }

No: Jof> edv o\y /RGILP Datedp> o4 Doy (.

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sobia Ferdous
D/O Akhlaqg Ahmed
R/O H.No.10, Gohlad, Mohalla Dullia, Tehsil Mendhar, District Poonch.

Vide Notification No. 705/2022/RG/LP Dated. 30.05.2022 has
been declared as Absolute/Final after condonation of delay.

By Order G
5o
Re‘%ist/ruéAdruvlstratlon)

No:D665-94 /RGILP Dated: R —6- 20,
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploadlng on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Sobia Ferdous , Advocate
...... for information and necessary action.

o

>

o
m
R?{ﬁ'ar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok koK ok

@o TIFICA Tloﬂ

No: fof> d~Nodt,. /RGILP Dated . _of4 . 200y

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Tanya Jamwal

D/O Randeep Singh
R/O Gurha Singhu, Tehsil Marh, District Jammu.

Vide Notification No. 2016 of 2022/RG/LP Dated. 14.11.2022 has
been declared as Absolute/Final after condonation of delay.

rd

s
M
01 ~0 bfw\’
inistration)

By Order

)

No: 2b75- | /RGLP Dated: 2 -&-do)ly

A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Tanya Jamwal, Advocate
...... for information and necessary action.

\/W%

o
Reg@t:ar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

[ NOTIFICA TION}

No: fnQu sls 4 /RGILP Dated 62 0650 (

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Irfan Ahmed
S/O Nazir Ahmed
R/O Village Dhryouth, Tehsil Khara, District Doda.

Vide Notification No. 588/2022/RG/LP Dated. 27.05.2022 has
been declared as Absolute/Final after condonation of delay.

By Ord :
- V%»

-

Re%Rs;-ED/( mmlstratlon)

No: X&)~ Gy /RGP Dated:3- - 2ok

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publlcatlon in the next issue of

Government Gazette.

4, President, District Bar Association, Doda.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Irfan Ahmed, Advocate

...... for information and necessary action.

l{t?glstrar Administration)

%@L/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

[NO TIFICA TION]

No: Joks ehNodly. /RGILP Datedgd - €- 530

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rajat Sharma
S/O Rakesh Sharma
R/O Muradpur H.No.93, Tehsil & District Rajouri.

Vide Notification No. 1006 of 2022/RG/LP Dated. 28.07.2022 has

been declared as Absolute/Final after condonation of delay.

By Order s
e K‘G/‘ W"
Reﬁt’rir@ dﬁlistration)

No: MAN—CE /RGP Dated: 2. - 20 My
Copy forwarded to the: -

Jp Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Rajouri.
0. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Mr. Rajat Sharma, Advocate

...... for information and necessary action, ’
/V’

fzistraz (la}d;ninistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok K K

LNO TIFICATION J

No: 1o s>t/ IRGILP Datedo2 - pf S>30y

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Anandita Mahajan
D/O Uttam Chand
R/O Chhan Arorian, Tehsil Hiranagar, District Kathua.

Vide Notification No. 477 of 2021/RG Dated. 29.03.2021 has

been declared as Absolute/Final after condonation of delay.

By Order
w‘:i//gf),&l/
Y . ulD
Re%ts}ra inistration)
No: X169)-70Y4 /RGILP Dated: 2 —§- 1
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2 Secretary, Bar Council of India, New Delhi.
o Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kathua.

9. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Anandita Mahajan, Advocate
...... for information and necessary action.

——
L\ ey
Regﬁt/rar@(Atn/inistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok ok %

[ NOTIFICATION }

No: 16R1 ed >0t /RGILP DatedsZ _nf- >on &

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Rajeshwar Singh
S/O Balbir Singh
R/O Ward No.10, Taraf Pain, Tehsil Nagri Parole, District Kathua.

Vide Notification No. 1950 of 2022/RG/LP Dated.14.11.2022 has

been declared as Absolute/Final after condonation of delay.

By Order /
V 3'0&' s

-

Rfﬁira@(mti/nistration)

No:U76$_ 12~ /RGP Dated: 2-£-2D0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Rajeshwar Singh, Advocate

...... for information and necessary action.

o

o v
Re@r(@jn@fjﬁation)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok % %

LNO TIFICA TION]

No: (0%§ cb>odbs /RGILP Dated 0 -0~ Sod Uy,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Aman Kumar

S/O Raghbir Chand

R/O Main Road Durga Nagar, opposite Sahib Bandgi Ashram,
Tehsil Jammu North, District Jammu.

Vide Notification No. 1819 of 2022/RG/LP Dated. 11.11.2022 has

been declared as Absolute/Final after condonation of delay.

By Order wa
. e

(&)

Rwl@ vo‘/nlstratlon)

No: 2\ 7/2-{ /RG/LP Dated: 2-6- >N

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Aman Kumar, Advocate

for information and necessary action.
\/////0/%/11

ﬁgglstrar (A inistration)

(h/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok %

&vo TIFICA TION}

No: {089 k> o)k, /RGILP Dated 2 -0 6 Doty

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohd Rustam Khan
S/O Mohd Saleem
R/O Village Ari, Tehsil Mendhar, District Poonch.

Vide Notification No. 971 of 2022/RG/LP Dated. 27.07.2022 has
been declared as Absolute/Final after condonation of delay.

By Order \/ L
7.V
Y "’8\/’;@:;;”7
Re%is}ar @Admi&s/tration)

No: 2 T778-%> . /RG/LP Dated: . &~ =YY

Copy forwarded to the: -

1 Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7 Mr. Mohd Rustam Khan, Advocate

...... for information and necessary action.

ot
S~
u \/‘ m
h P . L
R?ﬁ:?m@&dmwalon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok Kk

&vo TIFICA TION}

No: joQpchnedly. /RGILP Dated 2. obh- > o>l

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Ranjana Dogra
D/O Puran Chand
R/O Sunetar, Tehsil Ramnagar, District Udhampur.

Vide Notification No. 1960 of 2022/RG/LP Dated. 14.11.2022 has

been declared as Absolute/Final after condonation of delay.

By Order i
. \/%,"fof/ Ay

Re%:?n@f&tinistraﬁon)

No:X\T X2 /RGP Dated: 3 ~6-Y 2y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Ranjana Dogra, Advocate
=

...... for information and necessary action bl
o

- <\
€

R #{st/ra@Attt;nistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %k k%

&vo TIFICA TION}

No: to 9> ehNpty /IRGILP Dated(d — b~ Doty

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Raghav Pratap Sharma
S/0 Ravi Pratap Sharma
R/O H.No.285, F-9, Sector-14, Nanak Nagar, Jammu.

Vide Notification No. 1561 of 2021/RG Dated. 17.12.2021 has
been declared as Absolute/Final after condonation of delay.

P
. m
Registrar Aﬂ:l/inistration)
0

No 1o, /RGP Dated: 24—>-8-dn

By Order

Copy forwarded to the: -

T Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi.

9 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
1 Mr. Raghav Pratap Sharma, Advocate

...... for information and necessary actio ;
oA
Reﬁ?@wmstration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok k¥

LNO TIFICA Tloﬂ

No: 1092 el voyy IRGILP Datedp2. b - DOt

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nitish Singh
S/O Shiv Dev Singh
R/O W.No.3, Tehsil Vijaypur, District Samba.

Vide Notification No. 627/2022/RG/LP Dated. 27.05.2022 has
been declared as Absolute/Final after condonation of delay.

By Order ;
! AT S
Registr @ ministration)

No: 247 %% _%0S /RG/ILP Dated: X - - 101& .

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Nitish Singh, Advocate

...... for information and necessary action. i
M
V mzo()
n ) - . -
Registra@&@mtratmn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

Bvo TIFICA TION]

oY eh >t /IRGILP Dated ¥ . €. Sond

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Sourabh Dogra

S/O Gulshan Kumar Dogra

R/O H.No.2077/8, Abadi Gokal Chand Shakti Nagar, Amritsar,

A/P H.No 40, Ambedkar Nagar, Old Janipur, High Court Road,Jammu.

Vide Notification No. 1055/2022/RG/LP Dated. 28.07.2022 has
been declared as Absolute/Final after condonation of delay.

/
A-ub3>Y
Re lstrawtﬁ‘vlmstrahon)

No:2\%oh_ 1\ /RG/LP Dated: 2. . &. > Sy

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
1 Mr. Sourabh Dogra, Advocate
...... for information and necessary action.

Regn%dvlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® sk ok ok ok

[ NOTIFICA TION]

No:loAS chveonly /RGILP Dated o - ob- dodYy

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ayush Koul
S/O Ashok Kumar Koul
R/O H.No 5/E Lane 3, Durga Nagar, Talab Tillo, Tehsil & District Jammu.

Vide Notification No. 537/2022/RG/LP Dated. 27.05.2022 has

been declared as Absolute/Final after condonation of delay.

By Order V ;
M
: ,ob"\)’
l{g%i\s?r é&dmi/nistgtion) =

No: &N _\% /RGP Dated: > — k- >oxt,

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

9. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Ayush Koul, Advocate

Regi%tr:/inistration)
1

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok % ok %

[ NOTIFICATION }

No: ts 96 o3> Y. /RGILP Datedo - of- >3l

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Gotam Chalotra

S/O Charan Dass

R/O H. No 18 Roop Nagar Digiana Near Tube Well,
Tehsil Jammu South, District Jammu.

Vide Notification No. 582/2022/RG/LP Dated. 27.05.2022 has

been declared as Absolute/Final after condonation of delay.

By Order :
y Wu-‘ = G
v ; ’06’—
Regzlslt;l@dﬁ:li:listration)

No:')\%\oi—-}/c\ /RG/LP Dated: 2 ~ Q“lewh

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
o Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. _
4, President, J&K High Court Bar Association, Jammu.
S CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
s Mr. Gotam Chalotra, Advocate
...... for information and necessary action. "

o

o ;
Regi%dﬁnistratmn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok k%

[NO TIFICA TION}

No: {047 dlooti. IRGILP Dated p3 - nb- So)bs

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Zahoor Ahmed
S/O Abdul Rashid Qazi /
R/O House No.9, Qazi Market Bye-Pass Road, W.No.5, Batote, Ramban.

Vide Notification No. 1474 Dated. 07.03.2020 has been declared
as Absolute/Final after condonation of delay.

By Order

o
L Ly
Regw Aﬁhm/oinistration)

No: DAY "B RGP Dated: 2 — -2t

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ramban.

2 Secretary, Bar Council of India, New Delhi.

o Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ramban.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T- Mr. Zahoor Ahmed, Advocate

...... for information and necessary action.

S
ReW@A&l‘:linistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* 3k ok ok ok

[ NOTIFICA Tloﬂ

No: [p9& shNo) 4. /RG/LP Dated 63 —oh-denly

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Abhishek Mehta
S/O Raj Kumar Sharma
R/O W.No.2 Palli, Chak Hurar, Tehsil Bishnah, District Jammu.

Vide Notification No. 535/2022/RG/LP Dated. 27.05.2022 has
been declared as Absolute/Final after condonation of delay.

By Order )
-\ e
Regci;:r/zu‘ (?ﬂzimﬂ::stration)

No: A& -My /RGP Dated: 3 ~KN-2 o\

Copy forwarded to the: -

t. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

& Mr. Abhishek Mehta, Advocate
for information and necessary action. :

A
N .
) K/‘Od/‘g,w
Registrar (Admjnistration)

------
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK ok ok

[ NOTIFICA TIONJ

No: (30 ah>o2l, /IRG/ILP Dated 2 —of-Dedly

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Harsh Dev Singh
S/O Shiv Dev Singh
R/O Shara P/O Sandhar, Tehsil Basholi, District Kathua.

Vide Notification No. 1861 of 2022/RG/LP Dated. 11.11.2022 has
been declared as Absolute/Final after condonation of delay.

By Order o

f.) .- L3 .
Reg%}m/r AdnT:/lstration)

No: ARUMUL' /RGP Dated: 3. k->em Ay

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kathua.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5

2

Incharge Library, High Court Wing Jammu/Srinagar for information and
for information and necessary action.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
also keeping record of the same.
\/ m

the official website.
. Mr. Harsh Dev Singh, Advocate
egli;g' (Administration)
A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk ok ok ok

[ NOTIFICATION }

No:locaksy o4 /RG/ILP Dated 62 -o0b- YDl

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abdul Qayoom
S/O Abdul Razaq
R/O Dhaki Morha Salwah, Tehsil Mendhar, District Poonch.

Vide Notification No. 1815 of 2022/RG/LP Dated. 11.11.2022 has

been declared as Absolute/Final after condonation of delay.

By Order W"J
\afehey

Re@ﬁt;ar @ K/lstratlon)

No:NEY)I_S2 RGP Dated: > —&- DA,

Copy forwarded to the: -

1.
2
3.

4.
5

9

Principal District and Sessions Judge, Poonch.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Poonch.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Abdul Qayoom, Advocate
for information and necessary action.

e =

@g%@lstmtmn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

[NOTIFICA TION]

No: 164 eb> D4 /IRGILP Dated ® —66-2 0> Y,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Akriti Sharma
D/O Krishan Lal Sharma
R/O H.No.59, Near Patwar Khanna, Tehsil Batote, District Ramban.

Vide Notification No. 1807 of 2022/RG/LP Dated. 11.11.2022 has

been declared as Absolute/Final after condonation of delay.

By Order
Gl-ob-20%Y
e@ustézr/(A(L,lmstratmn)

No: 21854 6o /RG/LP Dated: ©3 /06 w”'f

[

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ramban.

T, CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

r o Ms. AKriti Sharma, Advocate

...... for information and necessary action.

) "
&Y

W‘lg,/w

(ﬁ‘;mstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok X%

[NO TIFICA TION}

No: oy eh>\y /RG/LP Dated_ v _ob 234

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Deksha Raina

D/O Ravi Kumar Raina

R/O Wanpora, Tehsil & District Pulwama.

A/P Roop Nagar Enclave-B (Chinore), Tehsil & District Jammu.

Vide Notification No. 569/2022/RG/LP Dated. 27.05.2022 has
been declared as Absolute/Final after condonation of delay.

By Order :
N e
ﬂgist%dn&i:istration)

No: 2186)-67 /RG/LP Dated: 6’3[/ 05// YoMy

Copy forwarded to the: -

T Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

¥ CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
y 4 Ms. Deksha Raina, Advocate

...... for information and necessary action.
K/' \_/'}
V
~ o1-ob Xy
Regist[ar/(@dm'nistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok ok

[ NOTIFICA TION]

o: \le2 ek Ny /RG/ILP Dated 02 . oo~ Y |y

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Rukhsana Kouser

D/O Nazir Hussain
R/O D.C. Colony, Tehsil Dharal, District. Rajouri.

Vide Notification No. 1608 Dated. 05.03.2018 has been declared

as Absolute/Final after condonation of delay.

By Order i

e
Registrar (Administration)

f

No: 31868-7 /RGP Dated: 05/ v€/ Y0¥y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

B CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1. Ms. Rukhsana Kouser, Advocate

...... for information and necessary action. :
/
6y

—-0'

Regls% m‘/lstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

[NO TIFICA TION]

No: o4 ek > by /RGILP  Datedo> —oh - D>\

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mommin Kazmi
S/O Sohail Kazmi
R/0O H.No.4, Satellite Enclave, Sunjwan Road, Bathindi, Jammu.

Vide Notification No. 1035 Dated. 09.01.2020 has been declared
as Absolute/Final after condonation of delay.

b
O ;
i \/ —a() = )0 )J\f
Regis&;y@dl&iiistration)

No: 319vY%-3>  /RG/LP Dated: 03/"5,/ vy

By Order

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council! of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for informatior. and
also keeping record of the same.

g Mr. Mommin Kazmi, Advocate

...... for information and necessary action.

T
lfggis » dm'&ljs/tration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* ok ok ok ok

LNO TIFICA TION}

No: {A\sC gl‘a\.,,;},_%, IRG/ILP Dated 42 ~%H =200,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Raj Kumar

S/0 Vijay Kumar
R/O Khoon, Tehsil Majalta, District Udhampur.

Vide Notification No. 1946 of 2022/RG/LP Dated. 14.11.2022 has

been declared as Absolute/Final after condonation of delay.

By Order >~
\__ e

Regls‘gpl;:;l' @ inistration)
Q

No: 219%1-5%  /RG/LP Dated: °3,/°‘/""’”‘:/

Copy forwarded to the: -

1
2.
3.

4.
)

o

Principal District and Sessions Judge, Udhampur.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President,

District Bar Association, Udhampur.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Raj Kumar, Advocate

for information and necessary action.

N (7

ﬁ?ag%%t/r inistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R

[ NOTIEICATION }

No: (\nb oh>ort /RGILP Dated o2 —g6- 2000

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Munaza Muzaffar
D/O Muzaffar Ahmad Shah
R/O Gulshan Abad, Tehsil Charar-I-Shareif, District Budgam.

Vide Notification No. 1632 Dated. 12.03.2020 has been
declared as Absolute/Final after condonation of delay.

W ot e 97
R@isﬁa/ (&:m/inistration)

No: 31938~ Y4y /RG/LP Dated: 03/ °g/ 2034

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Munaza Muzaffar, Advocate

...... for information and necessary action.

ﬁe?g‘istrar Administration)

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

[ NOTIEICATION }

No: 1107 ehrents. /RGILP Dated_s1 - €~ Do),

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Malik Arbaz Farooq
S/O Farooq Ahmad Malik
R/O Tachloo, Tehsil & District Shopian.

Vide Notification No. 1498 of 2021/RG Dated.16.12.2021 has

been declared as Absolute/Final after condonation of delay.

\/% My

o . D
Regi§$r g\d inistration)
I

No: 2179C-$1 /RGP Dated: 031 oé/ Yodty

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Shopian.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Malik Arbaz Farooq, Advocate

...... for information and necessary action.
¥

Registra d@:/mstratmn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok %

[ NOTIFICA TION}

No: 1\\3_433,0;&4. IRG/LP Dated . - D oYY,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Yawer Abass
S/O Late Nazir Ahmad Dar
R/O Alamgari Bazar, Srinagar.

Vide Notification No. 506 Dated. 12.12.2020 has been declared
as Absolute/Final after condonation of delay.

By Order ¢
AN
L N omiiaay

Registrar Aq:;inistration)

No: ) \00s.0h /RGP Dated: R -6 ->NY.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Yawer Abass, Advocate

for information and necessary action.

ﬁZgistr dministration)
b b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ¥

[ NOTIFICA Tloﬂ

No: el > o~ 0 /RG/ILP Dated > _ (. _ DYEPY.,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of

Mr. Irfan Ahmed Tali
S/O Ab Aziz Tali
R/O Village Phagsoo, Tehsil Thathri, District. Doda.

Vide Notification No. 1066 Dated. 10.01.2020 has been
declared as Absolute/Final after condonation of delay.

r
7y K_/\ 0’1‘“05'7'6)}7
Registrar (Administration)
W8
No: 20 7-9N /l/RG/LP Dated: 2, — G- = ¢ ,

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

5 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Doda.

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
/
S 3
o Sy

7. Mr. Irfan Ahmed Tali, Advocate
l'l?gistra ministration)

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % % k %

Qvo TIFICA TION]

No: {114 QQ;@Q IRG/ILP Dated X - £-DD Y

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tushar Chopra
S/O Neeraj Chopra
R/O Ward No.5, Main Bazar, Tehsil & District Kathua.

Vide Notification No. 1690 Dated. 16.03.2020 has been declared

as Absolute/Final after condonation of delay.

By Order Vw& :

. _ 0
Regi?tiﬁr ((fd inistration)
T

No:Y> oS- 1\ /RGP Dated: 23— &-2508

Copy forwarded to the: -

1.
2.
3.

4.
5.

Principal District and Sessions Judge, Kathua.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President,

District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tushar Chopra, Advocate

for information and necessary action.
e

ﬁgg'isé?l;a/ Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok ok ok

Bvo TIFICATION J

No: {1 15'4‘() 24 |IRGILP Dated 2 _ & -2V,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohd Nazaar
S/O Shafiq Ahmed
R/O Gunthal, Dhurunian, Tehsil Surankote, District Poonch.

Vide Notification No. 618 of 2021/RG Dated. 05.07.2021 has been
declared as Absolute/Final after condonation of delay.

By Order W
~ 0]-0b" >
Regi%:ﬁ:i/nistration)

No: 3200~ /§ /RGP Dated: 2 -6 - 265k

Copy forwarded to the: -

1 Principal District and Sessions Judge, Poonch.
2z Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
3. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
v i Mr. Mohd Nazaar, Advocate

...... for information and necessary action. 5

ol

”') ; 3 - .
Regis?:?‘ C@lnqll:s/tratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k % % %

[NO TIFICATION ]

No: {1k ek >Ny /RGILP Dated 2 . {-2eDA,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Azad Singh

S/O Sangram Singh

R/O H.No.1, New Rehari, Exchange Road near S.D. Sabha School,
Tehsil & District Jammu.

Vide Notification No. 1809 of 2022/RG/LP Dated. 11.11.2022 has
been declared as Absolute/Final after condonation of delay.

By Order \/ Wy
W .
i mf"”‘f
RegisWWtration)

No: Y O\] 2. /RGP Dated: X - {-2oV0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website. :
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
T Mr. Azad Singh, Advocate
for information and necessary action.

o

B 'nistrati‘:_lfldf’\417
g b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k% ok % ok

[NO TIFICATION J

No:(\Ndas vty /RGILP Dated 2 - &-Son .

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zubair Showkat
S/O Showkat Ahmad Akhoon
R/O Jajal Sahib, Baramulla.

Vide Notification No. 822 Dated. 21.09.2019 has been declared

as Absolute/Final after condonation of delay.

By Order : W
o 5
F-ob>=>

Registrar (Administration)

¢

No: YN0 /RG/LP Dated: > —& - 25>

Copy forwarded to the: -

1:
2.
3.

4.
5

o

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Zubair Showkat, Advocate

...... for information and necessary action. )\/
\J\./‘
M
- 51-06 ")Y

Registrar (Administration)

i
H
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok k%

[ NOTIFICA TION}

No: {\\& %E} by, IRG/LP Dated 2 - G- Y.

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Shazia Manzoor
D/O Manzoor Ahmad Sheikh

R/O Ranbirpora (Kehribal), Tehsil Mattan, District Anantnag.

Vide Notification No. 123 of 2022/RG/LP Dated. 25.02.2022 has
been declared as Absolute/Final after condonation of delay.

By Order v
W
f“T \m
Reﬁs:? @Kn/inistration)
A

No: 25— UG /RGP Dated: 3-§.D A

Copy forwarded to the: -

1k Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
1 Ms. Shazia Manzoor, Advocate

...... for information and necessary action. »
\rl
et
. 00
ﬁt},ﬂ:tr/ar Awistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok %

[ NOTIFICATION }

No: (1|9 ed> Shly, /RGILP  Dated_ — 6 -> ) &,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Masroor Rashid Mir
S/O Abdul Rashid Mir
R/O Dahama, Tehsil Villagam, District Kupwara.

Vide Notification No. 1921 of 2022/RG/LP Dated. 14.11.2022 has

been declared as Absolute/Final after condonation of delay.

By Order V NV
-
Lo
Reg% (L/mlstratlon)

No:22 oyl - /RG/LP Dated: 2 —&-2 ol

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

%3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

B CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Masroor Rashid Mir, Advocate

...... for information and necessary action.
N e

@tr T (Atl/mlstratlon)

T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok %

[ NOTIFICATION ]

No: 1) o shs oy iy IRG/LP Dated_ -¢ - >4

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tahira
D/O Ali Mohammad Khanday
R/O Syed Pora, Tehsil Eidgah, District Srinagar.

Vide Notification No. 1060 of 2022/RG/LP Dated. 28.07.2022 has

been declared as Absolute/Final after condonation of delay.

By Order /
o VW A _U)[O")»Q)—\‘/
egistrar (Administration
=7

No: 2> oy, €Y /RG/LP Dated: R —& - 2,o)/t1

Copy forwarded to the: -

1.
2.
3.

4.
5

o

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Tahira, Advocate
for information and necessary action.

...... Nv"‘ .
| Lol
@gistr (t;nistration)

PE
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R R EE

[NO TIFICA TION]

No:{\»\al s =5 /RGILP Dated 2-&-> ).

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mysar Amin
D/O Mohd Amin Bhat
R/O Okey, Tehsil & District Kulgam.

Vide Notification No. 102 Dated. 22.10.2020 has been declared

as Absolute/Final after condonation of delay.

By Order /
e

= \/‘ Sk >0¥y

Re isthrﬁi:i/stration)

No:y D oS b— &> /RGP Dated: >—8 —2<) Y

Copy forwarded to the: -

§ Principal District and Sessions Judge, Kulgam.
Z. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kulgam.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Y Ms. Mysar Amin, Advocate

...... for information and necessary action.

¥

)
l?iist%ir/(AdT‘i‘xfjtration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok k¥

[ NOTIFICA Tloﬂ

No: 313:>.Amﬁ. IRG/LP Dated 2 —-&-200

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Musavir Ahmad Mir
S/O Bashir Ahmad Mir
R/O Sagipora, Mir Mohalla, Tehsil Bomia, District Baramulla.

Vide Notification No. 853 Dated. 17.10.2018 has been
declared as Absolute/Final after condonation of delay.

By Order W

Registrar (Administration)

No: D> 6k3 -l /RGP Dated: 3—6->d 0,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Musavir Ahmad Mir, Advocate

...... for information and necessary action.

> g

Regis&gr/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok k

LNO TIFICA Tloﬂ

No: 113 ek ) ¥ /RG/LP Dated_> _¢->o> 4.

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Safina Jan
D/o Ab Qayoom Shah
R/o Dachoo, Chittragham, Shopian.

Vide Notification No. 1286 Dated. 08.12.2017 has been declared
as Absolute/Final after condonation of delay.

By Or der /
O
\_/' -0 {)/'}0))7
Reg:s{t?;;a/r@ ﬂv::nstratmn)

No:>> 61174  /RG/LP Dated: 2 —6&-2) U

Copy forwarded to the: -

1 Principal District and Sessions Judge, Shopian.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
VY
/w’ I/
u A G 27

y Ms. Safina Jan, Advocate
...... for information and necessary action.
o N .
Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k k%

LNO TIFICA TION]

No: 1154 gggag:( IRG/LP Dated_ » - € - Yooy,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Fatima Wali
D/O Wali Mohammad Rather
R/O Kathpora Bahar Abad, Tehsil Hajin, District Bandipora.

Vide Notification No. 577 of 2021/RG/LP Dated. 03.07.2021 has

been declared as Absolute/Final after condonation of delay.

By Order \//6,\:7
Cj\—ﬂ

Ve
Regist%r/(AémiEijtration)
No: )MT)fQﬁ /RG/LP Dated: 2 & - @4\{

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

D, CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7 45 Ms. Fatima Wali, Advocate

...... for information and necessary action. 7
w
M
RegistEFyA(](i/mi istration)
2 a:a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

[ NOTIFICA Tloﬂ

No: 1158 ah 4. IRG/LP Dated_2_-6->o)4.

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Aadil Gull
S/O Gh. Mohd Bhat
R/O Ruhu, Anantnag.

Vide Notification No. 758 Dated. 19.09.2019 has been declared
as Absolute/Final after condonation of delay.

By Order /
e
Regiséﬁz;(@dnwtration)

No:2Xokl-9n  /RGILP Dated: 2 -4 - o) ly.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Aadil Gull, Advocate

...... for information and necessary action. i
V %/)}7

Ii;’g‘istrar @dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok %k

{ NOTIFICA TION}

No: 1154 ak o> ki IRGILP Dated 2 —£- >) k-

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Shubeena Magbool
D/O Mohd Maqbool Bhat
R/O Kujar, Chanapora, Kujar, District Ganderbal.

Vide Notification No. 1201 Dated. 17.11.2018 has been

declared as Absolute/Final after condonation of delay.

By Order W
i -0 > ))7
Regist‘;);; @Wnistmtion)

No:2>e(-—C{, /RG/ILP Dated: >-&-D=) M.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
S Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Shubeena Maqgbool, Advocate
...... for information and necessary action.

| WHHS

l(e;g)istrar( dministration)

N0l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok %

[NO TIFICA Tloﬂ

No: {>) el 5oy 8. /RGILP Dated 2 —L-22

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Tanveer Farooq Bhat
S/O Farooq Ahmad Bhat
R/O Mohalla Khawaja Sahib, Tehsil & District Baramulla.

Vide Notification No. 1693 Dated. 30.03.2019 has been declared

as Absolute/Final after condonation of delay.

By Order

e
M ;
: —U{)" )'\)f
ﬁggist?‘lar/ d@iﬁstraﬁon)

No: 222097 -1v1 /RG/ILP Dated: > ~%-1<04,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
T Mr. Tanveer Farooq Bhat, Advocate
...... for information and necessary action.

Y

P
Registr?_;&dr@listratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

[ NOTIFICATION ]

No: (b & ehdod . /RGILP Dated -6 -2 0,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aarifa Rashid
D/O Abdul Rashid Rather
R/O Rather Mohalla/Asham Sonawari, Bandipora.

Vide Notification No. 1175 Dated. 15.11.2018 has been

declared as Absolute/Final after condonation of delay.

By Order /‘:‘(
s
Regis%drﬁin‘/istration)

No: 221oU.-lo - /RG/LP Dated: s ~&-2o54

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7= Ms. Aarifa Rashid, Advocate

...... for information and necessary action. !
W
62
Reglstrar @' nm{stratmn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok & ok

[NO TIFICA TION}

No: A% eA> 4 /RG/ILP Dated_2 -4-2) Uy

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Raja Irfan
S/O Mushtaq Ahmad
R/O Dangerpora, District Anantnag.

Vide Notification No. 1368 of 2021/RG Dated. 17.11.2021 has

been declared as Absolute/Final after condonation of delay.

B w2
y Order u WA g’fW“T
0\ -©
s
Regist;z;r/(ﬁm' istration)
X

No: 22>\ —\k. /RG/P Dated: 2 -£-24

Copy forwarded to the: -

1 Principal District and Sessions Judge, Anantang.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1 Mr. Raja Irfan, Advocate

...... for information and necessary action.

ﬂgi r nistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok ok ok ok

LNO TIFICATIO Nq

No: 126 A\ >0l /RGILP Dated_2— € -2l

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Arvee Hamid Malik
D/O Ab. Hamid Malik
R/O Tawheed Bagh, Tehsil Sopore, District Baramulla.

Vide Notification No. 488 of 2021/RG Dated. 29.03.2021 has been
declared as Absolute/Final after condonation of delay.

By Order w7 :
\_/‘%’a )}7
ey -} 08
Regis@(@im@tmtion)

No: ST -2\ ./RG/LP Dated: "2 - & > ok

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Arvee Hamid Malik , Advocate
for information and necessary action. 5

My

-
Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK kK

[NO TIFICA TION}

No: 1\ eA> > Y. /RG/LP Dated_™ - {-> O U,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Shahyista Farooq

D/O Farooq Ahmad Bhat
R/O Repora,Tehsil Lar,District Ganderbal.

Vide Notification No. 1709 Dated. 16.03.2020 has been declared
as Absolute/Final after condonation of delay.

By Order V
y o~ Y
o =
Registrar (Admjynistration)
4

No: 2>\>8 —2™ /RG/LP Dated: _2 - & - >o> by

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Ganderbal.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
s Ms. Shahyista Farooq, Advocate
...... for information and necessary action. ;

B

Registrar (Administration)

PR

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * %k ¥k

LNO TIFICA TION}

No: W2y ko y ./RGILP Dated 2 —6-252 4

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Mah Nashit Uzma
D/O Muzafar Hussain
R/O Sector 1, Green Avenue, Hyderpora, Srinagar.

Vide Notification No. 1184 of 2021 Dated. 15.09.2021 has been

declared as Absolute/Final after condonation of delay.

By Order :
V 2 W:OB,»O )/\7
s
Regit/rar éidltilistration)

No: 23.\31—{’\0 /RG/LP Dated: ™ — 8-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
o, Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Mah Nashit Uzma , Advocate
...... for information and necessary action.

w .
7
Re%;'\s;a@Administration)

&
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~HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok ok ok ok

LNO TIFICA TION}

No: {23 al > SY . /RG/ILP Dated_> -6 -> >l

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sadan Manzoor
S/O Manzoor Ahmad Bhat
R/O Shahsahib, 86 Malak Nag, Tehsil & District Anantnag.

Vide Notification No. 683/2022/RG/LP Dated. 30.05.2022 has

been declared as Absolute/Final after condonation of delay.

By Order

Reglstrar (@ ﬁ:;stratlon)

No>(UI-Y(, /RGP Dated: 2 —6->00,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Sadan Manzoor, Advocate

...... for information and necessary action.

Reglstrar (AdWratmn)

\/%"\7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ % ok ok k

{ NOTIFICA Tloﬂ

No:{lRU el >4 /RGILP Dated 2 - (->o> &, .

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohammad Khurram Qureshi
S/O Mohammad Ismail Qureshi
R/O 53, Sonwar Bagh,Tehsil Srinagar South, District Srinagar.

Vide Notification No. 978 of 2022/RG/LP Dated. 27.07.2022 has
been declared as Absolute/Final after condonation of delay.

By Order \/MM’L/
-0k

-
Registrar (Ad@inistration)

No>S\UN_€X /RG/LP Dated: X —& -,

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

B Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y Mr. Mohammad Khurram Qureshi , Advocate

...... for information and necessary action. :
Ty

l;e)gistrar ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok %

[NO TIFICA Tloﬂ

No: (1R¢ ad > >3 /RG/LP Dated  —4- p=yy

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Syed Wajid Rizvi
S/O Syed Nasir Rizvi
R/O Goom, New Colony Ahmad Pora, Tehsil Pattan, District Baramulla.

Vide Notification No. 1106 of 2021/RG  Dated. 14.09.2021 has
been declared as Absolute/Final after condonation of delay.

/W
i o>
R@istézr/ Adrlin/istration)

No: 22184 — 60 /RG/LP Dated: > - &>\

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5, CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Mr. Syed Wajid Rizvi, Advocate

" 9 04 )’%
Registrar n@atlon)

o

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

[NO TIFICA Tloﬂ

No: 126 eAN) 8. IRGILP Dated_%-6->-O1,,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Umar Ali Naik
S/O Ali Mohammad Naik
R/O Killora, Tehsil & District Shopian.

Vide Notification No. 577 Dated. 29.11.2012 has been declared
as Absolute/Final after condonation of delay.

l{e’%jgrar (}éministraﬁon)

By Order

No: 22\ bl — 66 /RGP Dated: R — &2 .

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2 Secretary, Bar Council of India, New Delhi.

o Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Shopian.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7 & Mr. Umar Ali Naik, Advocate

for information and necessary action. )

e
@inistration)

£l

Reg%?
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok ok ok

[ NOTIFICA TION}

No: LIX) Al >V I RG/LP Dated_2, O - 2

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nyra Hassan
D/O Gulam Hassan Hakeem
R/O Chand Gam,Tehsil & District Pulwama.

Vide Notification No. 986 of 2022/RG/LP Dated 27.07.2022 has

been declared as Absolute/Final after condonation of delay.

By Order ’
AN
Reglstrar (Admi 1strat10n)
4

No: 2D 16)— 72 /RGILP Dated: ™ £ - D>
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Pulwama.
D CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Ms. Nyra Hassan, Advocate

...... for information and necessary action.

V W
Reglstrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k k ok

{ NOTIFICA TION}

No: t\xcel > D U /RGILP Dated_3 - £-2eD4

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Gazi Ahmad Khan
S/O Gh Mohi Ud Din Khan
R/O Akil Darun Mohalla Rathsun, Tehsil Beerwah, District Budgam.

Vide Notification No. 581 of 2021/RG/LP Dated. 03.07.2021 has
been declared as Absolute/Final after condonation of delay.

By Order %
N ’ka\yoi\]

ﬁ}'gis%;?@d/\min/istration)

No: 22\ TY—Go /RG/LP Dated: 2 —G- 2N b

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
74 Mr. Gazi Ahmad Khan, Advocate

...... for information and necessary action.
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